QPEN GOUURT |
IN THE CENTRAL ADMINISTHATIVE TRIBUNAL, ALLAHABAD

ADDITIONAL BENCHI||AT ALLAHABAD

| * #* f *

Allahabad : Dated this §th day of December, 1996

Original Application No,319 of 199
Ristrict ; Basti

|

ORAM: -
Hon'ble Mr, s, Das Qupt
ntble |

T er'm

|
Hari Krishna Upadhyay

Son of Laﬁe sri J,p. Up‘dhyay
Resident of village Bhaihsahia
POst—Duthura District.Basti,
(By sri GQD. Mishra, Advocate)
| s+ o o o » Applicant
Vers#s
i The Union of India|through its Secretary

Post and Telegraph, New pelhi,

3. The Buperintendentof pPost Offices
Basti, |

(By sri sC Tripathi, Advocate)

e o @ » .Responde$t3
1 {(Or g l)
By Hon'ble Mr, S. Das Gupta. A M,

This application wis filed under Section 19 of the

Administrative Tribunals|)

©

t, 1985, seeking 5 direction

to the respondents to cofisolidate twoe charges dated

30=5=92 and 16=10=-92 served on the applicant and %

proceed against the appligant in common inquiry proceedings
by clubbing the two charges,
20 The facts averred i not

beeh stated in detail, Shffice it to say that the

A this agpplicantion

applicant was served with|a charge memo dated 30=6-02
| 1{_another

and subseqqently wih 4§ charge memo dated 16=10=92

A




i - 2-

was also served on him, |Learned counsel for th applidant
e inquiry

proceedings in the first|charge sheet was alreagdy concluded

submitted that during theé pendency of this Oa t

resulting in the dismissal of the applicant from service,

This has already been challenged by the applicant in a
separate OA, which is p Indiag in the Tribunal, In
view of this, the relief sought in this application

& cannot be granted and th& OA has become infrucluous,

The OA is accordingly di?nissed.

Member (J) Member (A)




